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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

IN
ORIGINAL APPLICATION NO.54/2023/EZ

IN THE MATTER OF:

PRAVASH KAR MAHAPATRA -

APPLICANT
VERSUS
MoEF & Ors RESPONDENTS
INDEX
Sl. No. Particulars Page No.
1. Affidavit on behalf of Central Ground Water
Board, Respondent No. 07 //5‘@//5
2. Showve Cavac N e - 1 /]9
3.
Filed by
Ashok Prasad, Advocate

Counsel for Union of India

Dated: 14 \ D) _%‘ 2023

Place: Kolkata
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BEFORE THE HON’BLE NATIONAL GR

EEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
IN

ORIGINAL APPLICATION NO. 54/2023/7

IN THE MATTER OF:

PRAVASH KAR MAHAPATRA

APPLICANT
VERSUS

MoEF&CC & Ors.

RESPONDENTS

BEHALF OF T
NO. 07 i.e., CGWB, SER, BHUBANES

HE RESPONDENT
THE HON’BLE TRIBUNA|

WAR AND IN COMPLIANCE F
L ORDER DATED 18.05.2023 ©

I, SRI PRADYUMNA KUMAR MOHAPATRA, aged about 59 years, by
working as Regional Director in the office of the Central Groung Water
Board, Govt. Of India, Ministry of Jal Shakti, Department of River
Development Ganga Rejuvenation, South Eastern Region, Bhujal
Bhawan, Bhubaneswar — 751030, do hereby solemnly affi

'm and declare
as under: -

1. That I, am duly authorised and competent to Swear this affidavit
on behalf of Respondent no. 7, Central Ground Water Board,

South Eastern Region, Bhubaneswar in the above matter.

That | have read and understood the order passed by the

Hon'ble NGT dated 18.05.2023 and filing this counter affidavit in

Q-
compliance of direction passed by the Hon'ble Tribunal. The

contents thereof are true and correct and nothing material has

been concealed there from.

- That the Deponent is fully conversant with the facts of the case

on the basis of the official record and duly authorised and
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competent to swear this present affidavit on pehalf of
Respondent No. 7.

4. That the deponent craves liberty to raise additiong| submission or
file additional affidavit in case need ariées during the course of

arguments.

PARA-WISE REPLY TO THE ORIGINAL APPLICATION:

1. That the contents of Para 1 to 4 does not pertain to the

answering respondent hence, does not warrant any reply

2. That in reply to the contents of Para 5 in respect of drawing
huge quantities of ground water by the firm without having any

clearance from the Central Ground Water Board, it is

Mdygre—tx

respectfully submitted that a Show Cause Notice has been

served to the firm on dated 21.07.23. True copy of Show Cause

B

. . : ‘
Notice is marked herewith and annexed as ANNEXURE-|, ‘gé 3
Ss58
EScR
3. That the contents of Para 6 to 11 does not pertain to the f’u’ g §

: ®WET

_ =ES5¢
answering respondent hence, does not warrant any reply. ‘%S 5 g
FEEE

4. Hence, the. present Respondent craves leave to submit any S § >

other documents time to time if required as the Hon'ble Tribunal

may deem fit and proper.

5. In view of the above facts indicated in earlier paragraphs, it is

g%}u

respectfully prayed that this Respondent No. 6 shall abide by

any order or direction, passed by this Hon’ble court.

\/‘

DEPONENT
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VERIFICATION

. SRI PRADYUMNA KUMAR MOHAPATRA, the ap
deponent do hereby verify that, the contents of the ap

are true and correct to my knowledge based on offi

Ove-named
Ove affidavit

cial ecords, ng
part of it is false and nothing material has been

Concealeq there
from.

Signed and verified on this _\Q—B\Day of August,

2023 at
Bhubaneswar,

NOTARY, BHUBANESWAFR
Fuvt of Odisha {india)

' Regd No.-.4312003
Reae| SCmv: |Yefannz
A& 10 08 2023
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Ministry of Jal Shakt;
Department of Water Resources, River Developmen
Rejuvenation t& Ganga

CENTRAL GROUND WATER AUTHOR|TY
[Constituted under section 3 (3) of Environment (Protection) Act, 1985
WWW.cgwa-noc.gov.in ' ]
Central Ground Water Board, SER,
Bhubaneswar

rdser-cgwb@nic.in
File No. 5-22/SER/CGWA/2022-23 - 5 ¥ Date: 21,07,203
SHOW-CAUSE-NOTICE

And whereas, it has been brought to the notice of Authorit
and Breeding Farm is withdra

Authority. This illegal withdraw.

Now therefore, the Authority in exercise of powers un
(Protection) Act, 1986 hereby directs you to sho
abstraction structure(s) (dugwell/borewelI/tubewell/ de
be sealed for illegal withdrawal of ground water. You a

accordance with law, at your own risk, cost and responsibility includi
to sealing of ground water abstraction structures and imposition

and environmental compensation for illegal withdrawal of groundwats:r.

DRIVE:)
\3 ks
éV(L (Dr. B\K. Sahoo)

) Head of Office
To

VENCO Research and Breeding Farm

AUVPO-Chhatna, Rasgovindpur, Mayurbhanj, Odisha-757018
Email- corp.sec@venkys.com

Copy to: ' ‘ S
1. Collector /District Magistrate, Mayurbhanj, At/Po-Baripada, Dist-Mayurbhanj, Odisha
757001. o _ o
Central Ground Water Authority has appointed the District Maglséra(;?\;isgl:tfﬁ
Collector/ Sub Divisional Magistrates of each Revenue Dlstnct/esat'x logal wells
Authorized Officers, who have been delegated the powerhto risecution ageinst
disconnect electricity supply to the energized well, launc 05 e (el
offenders etc. including grievance redressal related to grL M ’//kg

1 r -
respective jurisdictions. % ¥\ /a’\\?* El

(Dr. B. K. Sahoo)
QT C Head of Office



